IN THE H GH COURT OF JUDI CATURE AT BOVBAY
ORDI NARY ORIG NAL ClVIL JURI SDI CTI ON
NOTI CE OF MOTI ON-S NO. 4248 OF 2008
[\

SU T NO. 3313 OF 2008

The Bonbay Dyei ng and Manuf acturing

Conmpany Limted ... Plaintiff
Vs.
Mehar Karan Singh .... Defendant

Sarvasri D.J. Khanbatta, Senior Counsel a/w
P.A. Kabadi i/b Ms. Doijode & Associ ates
for the Plaintiff.
Sarvasri Rajiv Kumar a/w Abi shek Khare i/b
Ms. Khare Legal Chanbers for the Defendant.
CORAM SHRI A. V. N RGUDE, J.

DATED: JANUARY 30, 2009

P. C

1. For the reasons separately recorded, there shal
be order in terns of the prayer clause (a) for a period
of eighteen nonths or till the disposal of the notion,

whi chever occurs earlier.

2. The hearing of the notice of notion is
expedi t ed.
3. The parties shall co-operate with each other for

conpl eting the pleadings, etc..

(A.V. N rgude, J.)
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